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Composite Projects under Small Far-
mers Development Agency

5277. SHRI SARAT KAR :
SHRI C. K. JAFFER SHARIEF :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number of composite projects
under the Small Farmerss’ Development
Agency proposed to be incorporated for
implementation  in the Sixth Five Year
Plan;

(b) the number of such projects which
were implemented  during  Fifth  Five
Year Plan and are now likely to be
incorporated in the Sixth Five Year Plan
for the State of Orissa ; and

(c) the number of small farmers likely
to be benefited on account of such pro-
jects?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU-
RE AND IRRIGATION (SHRI BHA-
NU PRATAP SINGH)
(a) to (¢} : During the Fifth Plan
seven Small Farmers* Development
Agency projects were implemented in
Orissa. These projects will continue during
1978-79 i.e., the first vear of Sixth Plan.
The number of projects to be implemen-
ted in the Sixth Plan is not yet available
as the Sixth Plan is yet to be finalised.
During this project period ending in
1978-79, cach project is expectd to bene-
fit approximately 50,000 small/marginal
farmers and agricultural labourers since the
beginning of the Fifth Plan. Upto the
end of December, 1477 the projects in
Orissa have assisted 2,73,757 beneficiaries.
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Date of Priority for re-allotment of
‘Government accommodation to the
employees having their own houses

5279. SHRI KIRIT BIKRAM DEB
BURMAN : Wil the Minister
of WONLKS AND HOUSING AND
SUPPLY AND REHABILITATION
be pleased (o state :

(a) whether it is a fact that the priority
date for purposes of allotment of Government
accommodation to Central Government
cmployees having their own houses at
place of duty, who had vacated the Go-
vernment accommeodation allotted to them
in compliance with the Government’s or-
ders  of gth September, 1975 and had
been asked to submit fresh  applications
for allotment of Government accommoda-
tion by 15th August, 1977 has been fixed
as 1st June, 1977.

(b) ifso, the number of such applicants
category-wise ; and
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(¢) whether under the existing circum-
stances, the employees especially those
entitled to accommodation upto type
IV are not likely to have their turn
before their retirement, and if so, whether
Government are considering to allot to
them their original dates of priority
for allotment of General pool accommo-
dation ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b)
Type I\i?_.
appli-
cations
I . . . . . 160
11 . . . . . 909
IIT1 . . . . . 829
v . . . . . 930
v . . . . . 60
v . . . . . 16
VII . . . . . 3
VIIT . . . . . I
ToTAL . _2;;;

(c) The officers will have to await their
turn. There is no proposal to give them
their original dates of priority.

Recfund of excess amount chargad

by D.D.A.

5280, SHRT S. B. PATIL: Will the
Mivister of WORKS AND HOUSING
AND SUPPLY AND RFHABILI-
TATION be pleaser] to state:

(a) the reasons for the arbitrary increase
ranging from Rs. 10,600 to Rs. 22,600
in the price charged from the allottees
of the D.D.A. (MIG) flats in Rajauri
Garden ;

(b) when the Government propose to
refund the excess amount charged to
the individual allottecs; and

(c) the rate of interest which will be
paid by Government on the excess amouvnt
charged?





